BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
EXECUTION APPLICATION NO. 4 OF 2023
IN
ORIGINAL APPLICATION NO. 187 OF 2021

IN THE MATTER OF:
Nagendrakumar . Applicant
Versus

Government of Inda &Ors ... Respondents

ADDITIONAL AFFIDAVIT FILED ON BEHALF OF THE APPLICANT

I, Nagendra Danda S/o Satyanarayana, aged about 33 years resident of 1-77,
Dharanikota, Guntur, Andhra Pradesh- 522020 do hereby solemnly affirm and state as
under:

1. That I am the Applicant in the above titled Application and I am conversant with
the facts and circumstances described in the present case and as such, I am
competent to swear this affidavit.

2. That the Applicant has filed above titled Execution Application under Section 25
read with Section 26, 27 and 28 of the National Green Tribunal Act, 2010 seeking
execution of direction passed by this Hon'ble Tribunal by order and judgment
dated 23.03.2023 in O.A. No. 187 of 2021 (SZ). It is submitted that by the order
and judgment dated 23.03.2023 the Hon’ble Tribunal directed for stoppage of
sand mining activity forthwith and the project proponent can only proceed after
obtaining fresh Environmental Clearance from SEIAA.

3. That however, in violation of direction contained in the order and judgment
dated 23.03.2023 the Respondent No. 19 and 20 are continuing with the mining
activity. The Applicant intimated the concerned authorities about the direction
passed by the Hon'ble Tribunal, and when nc action taken by the authorities to
stop the illegal mining, the Applicant filed above titled Execution Application. The

Hon'ble Tribunal by order dated 20.04.2023 issued notice to the Respondents




2

and counsel for Respondent No. 2 to 18 already appeared and accepted notice.
Further, the Applicant has also submitted proof of service about serving the
notice to Respondent No. 1, 19 and 20.

4. That even after complete knowledge of order and judgment dated 23.03.2023
and issuance of notice in Execution Application, the Respondent No. 19 and 20
are continuing with the mining activity. The Applicant herein visited the mining
sites atKonur andAmaravathi on 27.03.2023, Amaravathi- Krosuru Rd on
13.04.2023, Guntur on 28.04.2023 and 12.05.2023, Andhra Pradesh. The
photographs of the continued mining activities were taken and attached |
herewith. Further, the Respondent authorities have also failed to take
appropriate step to stop the illegal mining activity.

The Photographs taken by the Applicant showing continuing sand mining in
Konur, Amaravathi, Guntur and other parts of Andhra Pradesh on 27.03.2023,

13.04.2023, 28.04.2023 and 12.05.2023 is attached herewith as ANNEXURE A1

5. That the relatives of Applicant herein on 17.05.2023 visited the mining site near
Krishna river, Amaravathi, Konur, Vaikuntapuram Guntur District, Andhra
Pradesh. The relatives of the Applicant found out that large scale mining
activities are still continuing in total disregard of directions of this Hon'ble
Tribunal and environmental norms. The project proponent was found to be
undertaking mining activity with the help of earthmovers and other heavy
machinery and was also involved in in-stream mining. The Applicant is filing
photographs taken on the visit to the site to show that illegal mining activity is
continuing and damaging the environment with impunity.

The Photographs showing continuing sand mining in Guntur and other parts of
Andhra Pradesh is attached herewith as ANNEXURE A2

6. That the fact about the illegal mining continuing even after the order and

direction of this Hon’ble Tribunal is reported in the local daily newspapers in

Andhra Pradesh. It is submitted that a local daily newspaper Eenedu on

19.05.2023 published a news article titled “ Captive Krishnamma” about the




Vaikuntapuram, Dharanikota and Gundimeda. The news report also reported
about the construction of illegal sluice road at Konur which obstructs the flow of

the river. Relevant part of the news report is reproduced below:

"the lessees who moved the sand along the embankment in the
river Krishna are building roads in the river to move the sand in
the river bed. Atchampeta mandal Konur, Amaravati mandal
Dharanikota, Amaravati, Vaikuntapuram reach across riverbeds
has to be moed. In this order, to cross the Yalu by blocking the
river,, A path was made by placing mud on the tumuli big
boulders and sticks on both sides.

Heavy machinery is used to excavate and transport them in
trucks. The river is losing its shape due to the wanton digging
going on for four years. Blockages of riverbeds can lead to
coastal erosion if the flow direction changes during floods.
Excavation is being done at any depth anywhere in the river
without paying attention to the rules...... Excavations are still
going on even after some of the remaining ones have expired. In
Gundimeda of Tadepalli mandal, the excavations are going on at
night even though the permits have expired on March 31

In addition to this, if the river gets flooded from the month of
June, the excavations in the river will create obstacles and they
are now digging and storing on a large scale. Thousands of tons
are stored in each reach. One and a half lakh tonnes of sand
stored in Vaikuntapuram Reach is facing the hill. During the rainy
season, sand cannot mined in the river and the reserves are
being increased with a view fo supply according to the demand at

that time”

(Emphasis supplied)

The copy of the new paper dated 19.05.2023 titled “Captive Krishnammd' and
the true and translated copy of it published in Eenadu.net is attached herewith

as ANNEXURE A3.




7. That in view of the willful violation of the order and direction contained in order
dated 23.03.2023 by the Respondent No. 19 and 20 the Hon’ble Tribunal may
pass strict direction and direct the Respondents No. 2 to 18 ensure compliance

by taking step to stop illegal mining activities being undertaken.

DEPONENT-

VERIFICATION

Verified at  Guntur , on 24.05.2023 . That the contents of
the above Affidavit are true and correct to my knowledge. No part of it is false

and nothing material has been concealed therefrom.

DEPONENT
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Cell : 9491133277
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Annexure A-2
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CAPTIVE KRISHNAMMA

Source from Enadu News Paper

» The Krishna River has become a captive in the hands of the Sand Asuras. They are filling their

pockets by doing sand mining in violation of the rules. Even if the deadline is over, if the
environmental permits are not received, even if there is no permission for the construction of
roads, the sand mining does not stop. As a target of demand.. the continuous sand mining is
causing disruption to the environment. Random digging is going on in the river within the
constituencies of Pedakurapadu, Mangalagiri, Tenali and Vemuru. Which reach has expired?
How much permission is being taken and how much digging is being done. Where are you
moving? As there is no mechanism to monitor such things, the lessees are digging and moving
at will. In Konur, Amaravati, Vaikuntapuram and Gundimeda, excavations are going on day and
night without any difference

Rules are watered down

Pedakurapadu Constituency has more sandy reaches on the banks of Krishna river. Acchampet
mandal includes Konur, Kastala, Chintapalli, Amaravati mandal includes Vaikunthapuram,
Amaravati, Dharanikota and Malladi reaches. The lessees who moved the sand along the
embankment in the river Krishna are building roads in the river to move the sand in the river
bed. Atchampeta mandal Konur, Amaravati mandal Dharani Kota, Amaravati, Vaikunthapuram
reach across riverbeds has to be moved. In this order, to cross the Yalu by blocking the river,
a path was made by placing mud on the tumuli, big boulders and sticks on both sides.

Excavations are supposed to be done to make the boundaries visible in the leased area, but
they are not being implemented. Heavy machinery is used to excavate and transport them in
trucks. The river is losing its shape due to the wanton digging going on for four years.
Blockages of riverbeds can lead to coastal erosion if the flow direction changes during floods.
Excavation is being done at any depth anywhere in the river without paying attention to the
rules. The rule not to do excavations at night is not enforced. Even those who care are
concerned that excavations are being done diagonally within ten kilometres from the
residences of the state secretariat, the residence of the chief minister, ministers and VIPs.
Konur. Permissions for Vaikunthapuram-3 reaches have been received recently. Excavations
are still going on even after some of the remaining ones have expired. In Gundimeda of
Tadepalli mandal, the excavations are going on at night even though the permits have expired
on March 31.

The Representative of the people is against the rules

JP company has been given permission for sand mining in Krishna river. While excavations are
to be done in the Ministry of Mines, they are mining wherever they are. The sand mining is
going on under the authority of Prajapratinidhi, the ruling party from the coastal area of
Krishna river in Palnadu district, and the system is not implementing the rules. In Konur, even
though there is no permission, he is making a way in the River and sanding the people he likes.
There is chaos among the concerned departments as sand is being excavated and transported
indiscriminately against the guidelines.
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» Massive storage with foresight

For vehicles coming to sand-reach, they are Loading and making money. In addition to this, if
the river gets flooded from the month of June, the excavations in the river will create obstacles
and they are now digging and storing on a large scale. Thousands of tons are stored in each
reach. One and a half lakh tonnes of sand stored in Vaikunthapuram Reach is facing the hill.
During the rainy season, sand can not mined in the river and the reserves are being increased
with a view to supply according to the demand at that time. Daily-loading, amount of stored
sand etc. are analysed to know how much sand is being moved.

No way is allowed in the river
No one has been given permission to construct roads on the banks of Krishna river in Konur,
Amaravati, Vaikunthapuram etc. Dams should not be constructed in the river without
permission to obstruct the flow.

Krishna Rao. Executive Engineer, Krishna Conservation
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